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HOUSE OP THE PEOPLE 
Thursday, 25th March, 1954.

The Hotise met at Two of the Clock. 

[M r . D e p u t y - S peakkr in  the Chair] 

QUESTIONS AND ANSWERS

(See Part I)

2-58 P.M.

PAPER LAID ON THE TABLE

N ote o n  N . E. F. A gency  b y  P r im e  
M in ist e r

Shri K. P, T ripatU  (D arrang): On
a point of information. Yesterday, 
there was a certain secret document 
which was promised to be placed on 
the Table. I do not find it here. 
W ould it be placed today?

The Deputy M inister of External 
Affairs (Shri Anil K. Chanda): W ith 
your permission, Mr. Deputy-Speaker, 
1 beg to lay on the Table a copy of the 
note on the  North-East F ron tier Agen­
cy by the Prim e M inister, out of which 
I  read certain  passages yesterday. 
[Placed in the Library. See No. S -92 / 
54.3

Mr. Deputy-Speaker: Is th a t the 
document to which the hon. Member 
referred?

Shri K. P. T ripathi: Yes. Sir.

Shrim ati Rena C hakravartty  (Basir- 
h a t) : Before we take up the Defence

60 PJSJ5.

2 9 7 8

M inistry Demands. I should like to 
know one thin^.

Mr. Deputy>Speaker: When I come 
to tha t, the hon. Lady Member can say  
w hat she wants.

CALLING ATTENTION TO MATTER 
’ OF URGENT PUBLIC IM POR­

TANCE

S it u a t io n  i n  F rench  I n d ia n  
S e t t lem en ts

Mr. Depnty-Speaker: I have received 
notice under Rule 215 from  Shri Valla* 
tharas calling attention of the P rim e 
M inister to the following m atter of P ub­
lic im portance and requesting th a t the 
Prim e M inister m ay m ake a statem ent 
thereon:—

“The very grave situation of 
terrorism , insecurity, helplessness, 
abduction etc. which the Indian 
nationals and others residing and 
living in the villages of th e  Indian 
Union adjoining the French Indian 
Settlem ents of Pondicherry and 
K araikal are subjected to by  the 
unlawful, liighhanded and inten­
sive depredations of the arm ed 
French Police who, on and since 
24th March, 1954. have crossed the  
border, en tered  into th e  U nion 
villages, trespassed into several 
houses, caused damage to property, 
insulted and ill-treated women, 
forcibly and violently dragged In­
dian Union nationals and French 
Indian nationals living and resid­
ing there, beat and ill-treated 
them  in public, rem oved them  
to French territory tortured  them  
and extorted confessions, fu rther




